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compete with them. Sow, Sir, I bear 
that there were definite contract* 
available in Iran and in other Middle- 
East countries but the HMT did not 
take advantage of those contract* be
cause they were not prepared to make 
such modifications a* were necessary 
to fulfil those contracts. May I know 
whether the Minister has enquired in
to this it  to why the HMT does not 
cater for such foreign markets as may 
give them a chance to promote their 
goods with such modifications as are 
required?

Start F. A. Ahmed: We have already 
taken steps to appoint selling agents 
in various countries so that we may 
be able to know what are the de
mands of these countries and what 
are the special machine  ̂ required by 
them. We have to consider to what 
extent we can bring about adjust
ments so far as our production is con
cerned. All that effort is being made 
and I hope that whatever }S possible 
will be done to speed up our export 
(Interruption).

Production of Commercial Vehicles
L

•396. Shri S .M. Banerjee;
Shri Madhu limaye:

Will the Minister of Industrial De
velopment »ii«i Company Affairs be
pleased to state:

(a) whether some more firms are 
being licensed for producing light 
commercial vehicles of which there is 
a great shortage in the country; and

(b) 1/  so, the number of such units?

The Deputy Minister in the Minis
try of isdastrlal Development and 
Company Affain (Shri Bhsiut Prmkaaii 
Singh): (a) No, Sr.

(b) Does not arise.
Shri s. M. Banerjee: Sir, it appears

• that the monopoly for the four- 
wheel*- is that of Mr. Birl* and that 
for three and two-wheeler of Mr. 
Bkjaj. The entire thing is of the two

“B's”—Birla and Bajaj. May I know 
what are the specific reasons as to 
why this is confined to the existing 
units only and no licenceg are given 
to further units?

The Minister of Industrial Develop
ment and Company Affairs (Shri F. A. 
Ahmed): We have given licence to 
four private firms which have t  capa
city of producing- ■ ■.

Shri S. M. Banerjee: Who are they?

Shri F. A. Ahmed: They are Messrs. 
Premier Automobiles, The Standard 
Motor Products, The Bajaj Tempo 
Limited and Messrs. Mahindra and 
Mahindra Limited. These four con
cerns have been licensed to manufac
ture 13,000 light commercial vehicles. 
But we find that they have been able 
to produce only about 3700. Even 
those have not been sold by them. 
At the end of the year 1966 there was 
a stock of 146 vehicles out of what 
they had produced which is nearly 
about 25 per cent of their licensed 
capacity. In these circumstances there 
can be no question of considering fur
ther applications.

Shri S. M. Banerjee: From the state
ment of the hon. Minister it appears 
that these vehicles are available in 
the market. But he is aware that their 
price is Rs. 2000 to Rs. 6000 more thau 
the ceiling price—I mean that is the 
blackmarket price. I would like to 
know whether it is a fact that the 
Russians have agreed to collaborate 
with an Indian firm and with the help 
of the West Bengal Government to 
start production of commercial vchi* 
cles; if so, may I know whether this 
proposal has been rejected or it »» still 
under consideration?

Shri F. A. Ahmed: My hon. friend 
has been writing to us from time to 
time about this private firm. They 
have been told that because this parti
cular Item is now in the banned list 
and unless and until there is necessity 
for giving more licences their appli
cation cannot be considered.
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Shri G. Vlswanathan: la th* Gov
ernment aware ol the statement of 
the Chief Minister of Mysore that It 
the Central Government l« not folnf 
to have a small car project of its own, 
the Mysore Government will. . . .

Mr. Speaker: This question relates 
to light commercial vehicle*.
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Shri Vtrendraknmar Shah: My hen.
friend, shri Banerjee, may be allergic 
to Birlas and Baj«ja but than sn  

, other manufacturers also. I want to 
ask whether the hon. M in ify. |a 
aware that Premier Automobiles 
Limited had to stop their production 
and lay off a large number o f worlcan 
because they cannot market tM r 
products? is it the reaaoa that Kw
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prices (ic high due to vary heavy 
«cciee duty which makes it Impossible 
tor people to buy truck*?

Shlf F. A. Ahmed: It is true that 
there is no demand for these light 
commercial vehicles and for that 
reason many of the manufacturers 
who have the licence for that pur
pose are thinking of reducing their 
programme, which would inevitably 
involve reduction of labour.

Shri Krtahnamoarthl: May I know ' 
whether the Government is aware of 
the fact that there is a premium of 
between Rs. 3.000 to 5,000 over and 
above the price fixed by the Govern
ment for Tatas Mercedez chassis be
cause there is a lot of demand for 
such type of vehicle? What action has 
the Government taken to stop this sort 
of blackmarketing? Do the Govern
ment propose to start any industry 
of their own, without increasing the 
capacity of Tatas?

Shri F. A. Ahmed: We are discus
sing the question of light commercial 
vehicles. So far as I am aware, there 
i* no premium On these vehicles. Per
haps, the hon. Member is referring to 
private ears.

Shri A. V. Fa til: May I know the 
price of the four-wheeler tempo pro
duced by Baja) Tempo? Is <:t not a 
fact its price is too high because there 
is monopoly and no competition?

Shri F. A. Ahmed: I have not got 
the figures in order to give the prices 
Just now.

Import licences
+

*M7. Shri Madha Llmajre:
Shri 8. M. Banerjee:
Shri George Fernanda:
Dr. Ram Manohar Lohla:
Shri Kaowmr Lai Gupta:
Shri g. K. TapurUh;
Shri Muibhat J. Patel:

Will the Minister of Commerce be 
pleased to state:

(a) the total value of import 
Hem•* issued after devaluation;

(b) how many parties applied for 
these licences;

(c) how many have utilised them;
Id) the total value of this utiliza

tion;
(e) the reasons why the licences 

were not fully and rapidly utilised; 
and

(f) the impact of this non-utilisation 
on Industrial production?

The Minister of Commerce (Shri 
Dinesh Singh): (a) to (f). A state
ment giving the information to ihe 
extent available is laid on the Table 
of the House. [Placed in Library. 
See No. LT-586/67].

Shri S. M. Banerjee: Sir, I rise on 
a point of order. The question asked 
was (a) the total value of import 
licences issued alter devaluation and
(b) how many parties applied for 
these licences. We definitely wanted 
the names of the firms etc. Now, the 
reply is—I hope, you have got the 
statement—that licensing statistics 
are not maintained on flrm-wise basis. 
A similar question came up in this 
House earlier when we wanted to 
know whether all licences were con
centrated in the hands of big busi
ness houses and ultimately it went up 
to the Prime Minister when Shri 
Nehru was alive. Then a statement 
was laid on the Table. So, I feel that 
the Minister wants to conceal the 
information from the House by not 
mentioning the names of firms. I 
want your ruling on that.

Mr. Speaker: He can ask that is
a question.
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